FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR SHWETA HOUSING
AND HOSPITALITY PRIVATE LIMITED OPERATING IN THE REAL ESTATE
BUSINESS IN MUMBAI

(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1. |Name of the corporate debtor | Shweta Housing and Hospitality Private
along with PAN/ CIN/ LLP Limited
No. CIN: U70100MH2007PTC170053
PAN: AAKCS9010K
b |Address of the registered Sharma Bungalow, Hiranandani Complex
office Bhd Lake Castle View Bldg, Powai, Mumbai
City, Mumbai, Maharashtra, India, 400076.
3. |URL of website https:/ /shhpl.stellarinsolvency.com/
Details of place where Sole Asset: Farmhouse located at the revenue
majority of fixed assets are estate of Village Jonapur, Tehsil Mehrauli,
located New Delhi.
5. |Installed capacity of main N/A
products/ services
6. |Quantity and value of main N/ A, there is no revenue from operations in
products/ services sold in last | the company as is evident from its financial
financial year statements as on 31-03-2023.
7. |Number of employees/ No information is received from the
workmen management of the Corporate Debtor.
8.  |Further details including last For details, please contact at:
available financial statements shwetahousingandhospitality@gmail.com
(with schedules) of two years,
lists of creditors, relevant Visit website:
dates for subsequent events of | https://shhpl.stellarinsolvency.com/
the process are available at:
9. |Eligibility for resolution For details, please contact at:
applicants under section shwetahousingandhospitality@gmail.com
25(2)(h) of the Code is Visit website:
i https:/ /shhpl.stellarinsolvency.com/
available at:
10. |Last date for receipt of April 08th, 2024
expression of interest
11. |Date of issue of provisional April 12th, 2024

list of prospective resolution



https://shhpl.stellarinsolvency.com/
mailto:shwetahousingandhospitality@gmail.com
https://shhpl.stellarinsolvency.com/
mailto:shwetahousingandhospitality@gmail.com

12.

Last date for submission of
objections to provisional list

April 17th, 2024

13

Date of issue of final list of
prospective resolution
applicants

April 18th, 2024

14

Date of issue of information
memorandum, evaluation
matrix and request for
resolution plans to prospective
resolution applicants

April 20th, 2024

15

Last date for submission of
resolution plans

May 21st, 2024

16.

Process email id to submit
EOI

shwetahousingandhospitality@gmail.com

Sd/-
Mr. Anup Kumar Singh
Interim Resolution Professional

IBBI Regn No.:- IBBI/IPA-001/IP-P00153/2017-2018/10322

AFA Valid till: 23-12-2024

Suite 1B, 1st Floor, 22/28A, Manoharpukur Road,

Deshopriya Park, Kolkata - 700029.

For Shweta Housing and Hospitality Private Limited- Under CIRP

Place: Kolkata
Date: 28-03-2024


mailto:shwetahousingandhospitality@gmail.com
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Primed for new

AUDIENCES

Amazon PrimeVideo's new line-up speaks of a streaming
service sure of where itisand where itwants to go

VANITA KOHLI-KHANDEKAR
Pune, 27 March

wo hundred years after the
Apocalypse, people who live in lux-

ury fallout shelters

are forced to return to the irradi-
ated hellscape their ancestors left behind.
They are shocked to discover a complex

and violent universe.

Fallout, a show based on a
post-apocalyptic role-playing
video game, will premiere
worldwide on Amazon Prime
Video this April. It is one
among the 69 series and films
— original and licensed —
announced last week at a
star-studded event in Mumbai
by Amazon Prime Video,
India. That is up from 40 titles
in 2022.

“India has the largest slate
of local original content out-
side the US,” says Kelly Day,
vice president, international,
Amazon Prime Video.

Prime Video, part of the
$575 billion online retail giant
Amazon, has more than 200
million members in 210 coun-
tries. At an estimated 22 mil-
lion users, India is the largest
Prime Video using country
outside of the United States
(78 million). Not all of them
are users of the video service;
they are essentially shoppers
who sign on for free shipping
and get a lot of other goodies,
such as video and music.

Though the company does
not share revenue or sub-
scriber break ups, Media
Partners Asia (MPA) estimates

Prime Video’s India revenues at 32,500 crore
in 2023 (see table). The pay and ad revenue
for the entire Indian streaming market is esti-

mated at 325,000 crore.

Swelling Kitty

According to Ormax Media data, some of the
most watched shows of 2023 (Farzi, Dahaad)
and films (Bawaal) came from the Prime

1.3

YouTube

Disney+
Viacom18
(Hostar,
JioCinema,
Voot)

Video kitty.

“Our biggest success has been driving
Indian content internationally. Indian pro-

gramming trended in the Top 10 on Prime
Video worldwide for 43 out of the 52 weeks of

2023,” says Gaurav Gandhi, vice president,

CITADEL
HONEY
T

amazon prime | New Series

Citadel: Honey Bunny and
new season of Suzhal-The
Vortex will soon be up for
streaming on Amazon Prime

APAC and MENA.
Farzi, Indian Police Force, Poacher, The
Family Man, Made in Heaven and others

have found audiences in many
countries. The line-up for the
next two years includes new
seasons of old favourites, such
as Paatal Lok, Mirzapur,
Suzhal-The Vortex, and
Panchayat.

It also offers an insight into
Amazon Prime Video’s India
strategy.

“In any given week in 2024,
they can target key demo-
graphics through their content
choices. They have horrors like
Khauf, action like Citadel:
Honey Bunny, true crime like
Daldal, unscripted like Follow
Karlo Yaar, documentaries
like In Transit or The Great
Indian Code. All of this content
ticks boxes in particular ways.
And they have a range of
Telugu, Tamil and Kannada
films. It is covering all bases,”
says Daoud Jackson, senior
analyst, media and entertain-
ment, at United Kingdom-
based Omdia.

That is what Prime Video
has been doing for the last few
years, on programming, pro-
duct, and distribution.

Covering all the bases

Each genre Prime is now
investing in brings different

audiences into the service.
“Younger customers who are more on
social, get international IP (intellectual prop-

erty). We are seeing a lot of our US shows like
Reacher, Jack Ryan, work very well in India.
That is why Fallout is big for us,” says

Gandhi.

THE BIG PLAYERS

M Revenue (Y2023 ($ bn), estimated
@ Unique visitors (million people, Jan 2024) (does not include linear viewers)

Note 1) Includes only video revenues for Meta
2) Facebook and Instagram have under 400 million users. However WhatsApp has over 530 million
3) The revenue figures for Sony, Zee, Disney include their linear TV businesses
Sources: Media Partners Asia, Comscore India

Adapting gaming IPs to the big or small
screen has made for a booming business in

0.8 0.7
0.3 0.3
Zee (Zeeb) Sony Meta Netflix Amazon
(Facebook, Prime
Instagram, Video
WhatsApp)
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recent years. The Last of Us, a 2013 game,
became a huge hit on its HBO release in 2023.
Dungeons and Dragons, a 1974 game released
as a film last year. The idea, across streaming
and studios, is to get a global audience of
young adults who are spending more time on
Tik Tok and social media.

The young adult is one layer. In the last
few years, Amazon Prime Video has com-
missioned and launched international cross-
overs, such as Citadel, invested in Tamil and
Telugu shows, and in sports — a genre it
believes has a huge fan following. It picked
up New Zealand cricket in November 2022
even as it was picking up rights to German,
English, and American Football leagues.

In November 2023 came FanCode, a
sports channel that streams cricket, foot-
ball, and rugby, among other sports. Why
not the Indian Premier League (IPL), the
most expensive and popular sports prop-
erty in India?

“Sports has to make economic sense.
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There has to be acquisition, engagement, and
retention value of sports audiences. We eval-
uate each property, country by country,” says

Gandhi.

Then there are the 20-odd channels, such

as BBC, or services like Lionsgate and
Hoichoi, that Prime Video began offering

from 2021 onwards. They ride on its billing

and distribution relationship with users.

66

OUR BIGGEST SUCCESS HAS BEEN DRIVING INDIAN
CONTENT INTERNATIONALLY. INDIAN
PROGRAMMING TRENDED INTHETOP10 ON

PRIMEVIDEO WORLDWIDE FOR 43 OUT OF THE

52 WEEKS OF 2023"
GAURAV GANDHI,

VICE-PRESIDENT, APACAND MENA, PRIME VIDEO

TAKE TWO 13

One of the big programming punts it
made in 2022 is TVoD, or transaction video-
on-demand. Think of it as a pay-per-video
kind of offering, using which you can rent
films such as The Devil Wears Prada (2006)
or Notting Hill (1999) or Oppenheimer (2023),
among 6,000 other titles.

“It is the best form of sachetising video,”
says Gandhi. More than 75 per cent of these
6,000 films are rented at least once a month.

And 95 per cent of the PIN codes in India are
covered by the cities and towns where
people rent them from. e

Doesn’t this smorgasbord of offering ~ f )
dilute the Prime brand? F

“To deliver on the promise of great
selection we have adopted a lot of dif-
ferent business models,” says Day.

An MPA report says much of this
multiplying was to tackle slowing sub-
scriber growth in 2022. It points to the
product and distribution changes, such
as Prime Lite or Amazon miniTV (a free
app), that cut across price and technol-
ogy points.

Gandhi reckons the service
has to cut across cities, towns,
demographics, and genres if it
has to have a significant play in
a market as heterogeneous as
India. These new tiers have
driven incremental subscriber
growth for the platform, says
the MPA report.

That explains the invest-
ment into a huge slate this
year. Nothing apocalyptic
about streaming growth
for now.

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR SHWETA HOUSING AND
HOSPITALITY PRIVATE LIMITED OPERATING IN THE REAL ESTATE BUSINESS IN MUMBAI
(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. | Name of the corporate debtor
along with PAN/ CIN/ LLP No.

Shweta Housing and Hospitality Private Limited
CIN: U70100MH2007PTC170053
PAN: AAKCS9010K

2. | Address of the registered office

Sharma Bungalow, Hiranandani Complex Bhd
Lake Castle View Bldg, Powai, Mumbai City,
Mumbai, Maharashtra, India, 400076.

3. | URL of website

https://shhpl.stellarinsolvency.com/

4. | Details of place where
majority of fixed assets are located

Sole Asset: Farmhouse located at the
revenue estate of Village Jonapur, Tehsil
Mehrauli, New Delhi.

5. | Installed capacity of main products/ services

N/A

6. | Quantity and value of main products/
services sold in last financial year

NJA, there is no revenue from operations in
the company as is evident from its financial

s as on 31-03-2023.

7. | Number of employees/workmen

No information is received from the
management of the Corporate Debtor.

8. | Further details including last available
financial statements (with schedules)

of two years, lists of creditors, relevant
dates for subsequent events of the process
are available at:

For details, please contact at:
shwetahousingandhospitality@gmail.com
Visit website:
https://shhpl.stellarinsolvency.com/

9. | Eligibility for resolution applicants under
section 25(2)(h) of the Code is available at:

For details, please contact at:
shwetahousingandhospitality@gmail.com
Visit website: https://shhpl.stellarinsolvency.com/

10. | Last date for receipt of expression of interest

April 08th, 2024

evaluation matrix and request for resolution
plans to prospective resolution applicants

11.| Date of issue of provisional list of April 12th, 2024
prospective resolution applicants
12.| Last date for submission of objections to April 17th, 2024
provisional list
13 | Date of issue of final list of prospective April 18th, 2024
| | resolution applicants
14 | Date of issue of information memorandum, | April 20th, 2024

15 | Last date for submission of resolution plans
16.| Process email id to submit EOI

May 21st, 2024

shwetahousingandhospitality@gmail.com

Sd/-
Mr. Anup Kumar Singh
Interim Resolution Professional

IBBI Regn No.:- IBBI/IPA-001/IP-P00153/2017-2018/10322

AFA Valid till: 23-12-2024

Suite 1B, 1st Floor, 22/28A, Manoharpukur Road, Deshopriya Park, Kolkata — 700029.

Place: Kolkata Date: 28-03-2024  For Shweta Housing and Hospitality Private Limited- Under CIRP

MCX

METAL & ENERGY

Trade with Trust
Multi Commodity Exchange of India Limited
Exchange Square, CTS No. 255, Suren Road, Chakala, Andheri (East), Mumbai — 400 093.
www.mcxindia.com

NOTICE

NOTICE is hereby given that following Members of Multi Commodity Exchange of India Ltd.
(Exchange) have requested for surrender of their Membership of the Exchange:

Sr. Member Timeline for Receiving
No. Name of the Member(s) ID SEBI Reg. No. Claims/ Complaints
1.| Shri Sumati Industries Private Limited 16380 | INZ000074834
2.| Indus Portfolio Private Limited 21845 | INZ000170031

Business Rules of the Exchange.

grievance@mcxindia.com.

that capacity.

Place: Mumbai
Date: March 26, 2024

Any client(s)/constituent(s) of the above referred Members, having any claim/dispute/complaint
against these Members, arising out of the transactions executed on MCX platform, may lodge their
claim within the timelines as provided in the above table, failing which, it shall be deemed that no
claim exist against the above referred Members or such claim, if any, shall be deemed to have been
waived. The complaints so lodged will be dealt with in accordance with the Bye-Laws, Rules and

The Client(s)/Constituent(s) may submit their claim on the online portal of the Exchange
(https://igrs.mcxindia.com) or provide “Client Complaint Form” (available at www.mcxindia.com) in
hard copy to Investor Services Department, Multi Commodity Exchange of India Ltd., Exchange
Square, CTS No. 255, Suren Road, Chakala, Andheri (East), Mumbai — 400 093 or email it at

Upon surrender of Membership, the Authorised Person(s) (APs), if any, registered through these
Members shall also cease to exist and therefore, such APs are not authorized henceforth to deal in

For Multi Commodity Exchange of India Ltd.

Sd/-

Authorised Signatory - Membership Department

@ PNL Housing

Finance Limited
Ghar Ki Baat
Regd. Office : 9th Floor, Antriksh Bhawan, 22, K.G. Marg, New Delhi-110001
Tel. No.: +91 011-23736857, E-mail: investor.services@pnbhousing.com
CIN: L65922DL1988PLC033856, Website:www.pnbhousing.com

NOTICE OF POSTAL BALLOT

Notice is hereby given to the Members of PNB Housing Finance Limited
(the “Company”), pursuant to the provisions of Section 108 and 110 and
other applicable provisions of the Companies Act, 2013 (the “Act”) read
with the Rule 20 and 22 of the Companies (Management and
Administration) Rules, 2014 (“Management Rules”), Regulation 44 of
Securities and Exchange Board of India (“SEBI”) (Listing Obligations
and Disclosure Requirements) Regulations, 2015, (“SEBI Listing
Regulations”) and other applicable laws and regulations for the time
being in force, and as amended, read with the guidelines prescribed by
MCA inter alia for conducting Postal Ballot through e-Voting vide
General Circulars No.14/2020 dated April 8, 2020, No.17/2020 dated
April 13, 2020, No.22/2020 dated June 15, 2020, No. 33/2020 dated
September 28, 2020, No. 39/2020 dated December 31, 2020,
No.10/2021 dated June 23, 2021, No. 20/2021 dated December 08,
2021, No. 3/2022 dated May 05, 2022, No.11/2022 dated December 28,
2022 and No0.09/2023 dated September 25, 2023 (collectively the
“MCA Circulars”), Secretarial Standards on General Meetings (SS-2)
issued by the Institute of Company Secretaries of India (ICSI) and
notified by MCA, and related SEBI circulars and other applicable
provisions, if any, including any statutory modification(s) or re-
enactment(s) thereof, for the time being in force and as amended from
time to time,that approval of Members of the Company is sought for the
following agenda item, by means of Postal Ballot by voting through
electronic means (“remote e-Voting”) only.

Sl. No. Agenda ltem and Special Resolution
1. | Re-appointment of Ms. Gita Nayyar (DIN:07128438) as an Independent Director

In compliance with the MCA Circulars, the Company has completed the
dispatch of Postal Ballot Notice alongwith the explanatory statement
and e-voting instructions on Wednesday, March 27, 2024, through
electronic mode (e-mails), to those Members whose e-mail addresses
appeared in the Register of Members/List of Beneficial Owners as
maintained by the Company/depository participant(s) as at the close of
business hours on Friday, March 22, 2024 (“Cut-off Date”) and
the e-mail addresses registered with the Company/Depositories.
The Postal Ballot Notice is available on the Company's website,
www.pnbhousing.com, websites of the Stock Exchanges i.e., BSE
and NSE at www.bseindia.com and www.nseindia.com
respectively and on the website of NSDL at www.evoting.nsdl.com.
The Members whose names appeared in the Register of Members or in
the List of Beneficial Owners maintained by the depositories as on the
Cutoff date are entitled to vote on the Resolutions set forth in the Postal
Ballot Notice by availing remote e-voting facility. A person who is not a
Member as on the Cut-off date shall treat this notice for information
purposes only.

The Company has engaged the services of National Securities
Depository Limited (“NSDL”) for the purpose of providing e-voting
facility to all its Members, to enable them to cast their votes
electronically on the Special Resolution set forth in the Notice.

The e-voting facility will be available during the following period:

Commencement of Remote E-Voting Period | 9:00 A.M. (IST) on Thursday, March 28, 2024
End of Remote E-Voting Period 5:00 PM. (IST) on Friday, April 26, 2024

The remote e-voting facility shall be disabled by NSDL after 05:00 PM
(IST) on Friday, April 26, 2024.
The detailed procedure and instruction(s) for remote e-voting
including the manner in which the Members can register their e-mail
address and/or can cast their vote, are specified in the Notice.
The Board of Directors of the Company has appointed
Dr. S. Chandrasekaran (Membership No. FCS 1644, CP. No. 715)
failing him Mr. Rupesh Agarwal (Membership No. ACS 16302, CP. No.
5673), failing him Mr. Shashikant Tiwari (Membership No. FCS 11919,
CP.No.13050), Partners of M/s Chandrasekaran Associates, Company
Secretaries, New Delhi, as the “Scrutinizer” for conducting the
electronic voting process in a fair and transparent manner.
The results of the Postal Ballot will be announced after submission of
Report by the Scrutinizer and will be communicated to BSE Limited
and National Stock Exchange of India Limited where the equity shares
of the Company are listed, on or before Monday, April 29, 2024
and also will be displayed on the website of the Company
i.e.,www.pnbhousing.com and NSDL www.evoting.nsdl.com
In case of any queries/grievances pertaining to e-voting, you may refer
the Frequently Asked Questions (FAQs) for Shareholders and e-voting
user manual for Shareholders available at the ‘Download’ section of
www.evoting.nsdl.com or call on 022-48867000 and 022-24997000
or send a request to Ms. Pallavi Mhatre, Senior Manager,
NSDL, at evoting@nsdl.com. You may also write to
investor.services@pnbhousing.com.
For PNB Housing Finance Limited
Sd/-
Veena G Kamath
Company Secretary

Date : March 27, 2024
Place : New Delhi
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Primed for new

AUDIENCES

Amazon PrimeVideo's new line-up speaks of a streaming
service sure of where itisand where itwants to go

VANITA KOHLI-KHANDEKAR
Pune, 27 March

wo hundred years after the
Apocalypse, people who live in lux-

ury fallout shelters

are forced to return to the irradi-
ated hellscape their ancestors left behind.
They are shocked to discover a complex

and violent universe.

Fallout, a show based on a
post-apocalyptic role-playing
video game, will premiere
worldwide on Amazon Prime
Video this April. It is one
among the 69 series and films
— original and licensed —
announced last week at a
star-studded event in Mumbai
by Amazon Prime Video,
India. That is up from 40 titles
in 2022.

“India has the largest slate
of local original content out-
side the US,” says Kelly Day,
vice president, international,
Amazon Prime Video.

Prime Video, part of the
$575 billion online retail giant
Amazon, has more than 200
million members in 210 coun-
tries. At an estimated 22 mil-
lion users, India is the largest
Prime Video using country
outside of the United States
(78 million). Not all of them
are users of the video service;
they are essentially shoppers
who sign on for free shipping
and get a lot of other goodies,
such as video and music.

Though the company does
not share revenue or sub-
scriber break ups, Media
Partners Asia (MPA) estimates

Prime Video’s India revenues at 32,500 crore
in 2023 (see table). The pay and ad revenue
for the entire Indian streaming market is esti-

mated at 325,000 crore.

Swelling Kitty

According to Ormax Media data, some of the
most watched shows of 2023 (Farzi, Dahaad)
and films (Bawaal) came from the Prime

1.3

YouTube

Disney+
Viacom18
(Hostar,
JioCinema,
Voot)

Video kitty.

“Our biggest success has been driving
Indian content internationally. Indian pro-

gramming trended in the Top 10 on Prime
Video worldwide for 43 out of the 52 weeks of

2023,” says Gaurav Gandhi, vice president,

CITADEL
HONEY
T

amazon prime | New Series

Citadel: Honey Bunny and
new season of Suzhal-The
Vortex will soon be up for
streaming on Amazon Prime

APAC and MENA.
Farzi, Indian Police Force, Poacher, The
Family Man, Made in Heaven and others

have found audiences in many
countries. The line-up for the
next two years includes new
seasons of old favourites, such
as Paatal Lok, Mirzapur,
Suzhal-The Vortex, and
Panchayat.

It also offers an insight into
Amazon Prime Video’s India
strategy.

“In any given week in 2024,
they can target key demo-
graphics through their content
choices. They have horrors like
Khauf, action like Citadel:
Honey Bunny, true crime like
Daldal, unscripted like Follow
Karlo Yaar, documentaries
like In Transit or The Great
Indian Code. All of this content
ticks boxes in particular ways.
And they have a range of
Telugu, Tamil and Kannada
films. It is covering all bases,”
says Daoud Jackson, senior
analyst, media and entertain-
ment, at United Kingdom-
based Omdia.

That is what Prime Video
has been doing for the last few
years, on programming, pro-
duct, and distribution.

Covering all the bases

Each genre Prime is now
investing in brings different

audiences into the service.
“Younger customers who are more on
social, get international IP (intellectual prop-

erty). We are seeing a lot of our US shows like
Reacher, Jack Ryan, work very well in India.
That is why Fallout is big for us,” says

Gandhi.

THE BIG PLAYERS

M Revenue (Y2023 ($ bn), estimated
@ Unique visitors (million people, Jan 2024) (does not include linear viewers)

Note 1) Includes only video revenues for Meta
2) Facebook and Instagram have under 400 million users. However WhatsApp has over 530 million
3) The revenue figures for Sony, Zee, Disney include their linear TV businesses
Sources: Media Partners Asia, Comscore India

Adapting gaming IPs to the big or small
screen has made for a booming business in

0.8 0.7
0.3 0.3
Zee (Zeeb) Sony Meta Netflix Amazon
(Facebook, Prime
Instagram, Video
WhatsApp)

19

L2
5 ®

recent years. The Last of Us, a 2013 game,
became a huge hit on its HBO release in 2023.
Dungeons and Dragons, a 1974 game released
as a film last year. The idea, across streaming
and studios, is to get a global audience of
young adults who are spending more time on
Tik Tok and social media.

The young adult is one layer. In the last
few years, Amazon Prime Video has com-
missioned and launched international cross-
overs, such as Citadel, invested in Tamil and
Telugu shows, and in sports — a genre it
believes has a huge fan following. It picked
up New Zealand cricket in November 2022
even as it was picking up rights to German,
English, and American Football leagues.

In November 2023 came FanCode, a
sports channel that streams cricket, foot-
ball, and rugby, among other sports. Why
not the Indian Premier League (IPL), the
most expensive and popular sports prop-
erty in India?

“Sports has to make economic sense.
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There has to be acquisition, engagement, and
retention value of sports audiences. We eval-
uate each property, country by country,” says

Gandhi.

Then there are the 20-odd channels, such

as BBC, or services like Lionsgate and
Hoichoi, that Prime Video began offering

from 2021 onwards. They ride on its billing

and distribution relationship with users.

66

OUR BIGGEST SUCCESS HAS BEEN DRIVING INDIAN
CONTENT INTERNATIONALLY. INDIAN
PROGRAMMING TRENDED INTHETOP10 ON

PRIMEVIDEO WORLDWIDE FOR 43 OUT OF THE

52 WEEKS OF 2023"
GAURAV GANDHI,

VICE-PRESIDENT, APACAND MENA, PRIME VIDEO

TAKE TWO 13

One of the big programming punts it
made in 2022 is TVoD, or transaction video-
on-demand. Think of it as a pay-per-video
kind of offering, using which you can rent
films such as The Devil Wears Prada (2006)
or Notting Hill (1999) or Oppenheimer (2023),
among 6,000 other titles.

“It is the best form of sachetising video,”
says Gandhi. More than 75 per cent of these
6,000 films are rented at least once a month.

And 95 per cent of the PIN codes in India are
covered by the cities and towns where
people rent them from. e

Doesn’t this smorgasbord of offering ~ f )
dilute the Prime brand? F

“To deliver on the promise of great
selection we have adopted a lot of dif-
ferent business models,” says Day.

An MPA report says much of this
multiplying was to tackle slowing sub-
scriber growth in 2022. It points to the
product and distribution changes, such
as Prime Lite or Amazon miniTV (a free
app), that cut across price and technol-
ogy points.

Gandhi reckons the service
has to cut across cities, towns,
demographics, and genres if it
has to have a significant play in
a market as heterogeneous as
India. These new tiers have
driven incremental subscriber
growth for the platform, says
the MPA report.

That explains the invest-
ment into a huge slate this
year. Nothing apocalyptic
about streaming growth
for now.

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR SHWETA HOUSING AND
HOSPITALITY PRIVATE LIMITED OPERATING IN THE REAL ESTATE BUSINESS IN MUMBAI
(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. | Name of the corporate debtor
along with PAN/ CIN/ LLP No.

Shweta Housing and Hospitality Private Limited
CIN: U70100MH2007PTC170053
PAN: AAKCS9010K

2. | Address of the registered office

Sharma Bungalow, Hiranandani Complex Bhd
Lake Castle View Bldg, Powai, Mumbai City,
Mumbai, Maharashtra, India, 400076.

3. | URL of website

https://shhpl.stellarinsolvency.com/

4. | Details of place where
majority of fixed assets are located

Sole Asset: Farmhouse located at the
revenue estate of Village Jonapur, Tehsil
Mehrauli, New Delhi.

5. | Installed capacity of main products/ services

N/A

6. | Quantity and value of main products/
services sold in last financial year

NJA, there is no revenue from operations in
the company as is evident from its financial

s as on 31-03-2023.

7. | Number of employees/workmen

No information is received from the
management of the Corporate Debtor.

8. | Further details including last available
financial statements (with schedules)

of two years, lists of creditors, relevant
dates for subsequent events of the process
are available at:

For details, please contact at:
shwetahousingandhospitality@gmail.com
Visit website:
https://shhpl.stellarinsolvency.com/

9. | Eligibility for resolution applicants under
section 25(2)(h) of the Code is available at:

For details, please contact at:
shwetahousingandhospitality@gmail.com
Visit website: https://shhpl.stellarinsolvency.com/

10. | Last date for receipt of expression of interest

April 08th, 2024

evaluation matrix and request for resolution
plans to prospective resolution applicants

11.| Date of issue of provisional list of April 12th, 2024
prospective resolution applicants
12.| Last date for submission of objections to April 17th, 2024
provisional list
13 | Date of issue of final list of prospective April 18th, 2024
| | resolution applicants
14 | Date of issue of information memorandum, | April 20th, 2024

15 | Last date for submission of resolution plans
16.| Process email id to submit EOI

May 21st, 2024

shwetahousingandhospitality@gmail.com

Sd/-
Mr. Anup Kumar Singh
Interim Resolution Professional

IBBI Regn No.:- IBBI/IPA-001/IP-P00153/2017-2018/10322

AFA Valid till: 23-12-2024

Suite 1B, 1st Floor, 22/28A, Manoharpukur Road, Deshopriya Park, Kolkata — 700029.

Place: Kolkata Date: 28-03-2024  For Shweta Housing and Hospitality Private Limited- Under CIRP

MCX

METAL & ENERGY

Trade with Trust
Multi Commodity Exchange of India Limited
Exchange Square, CTS No. 255, Suren Road, Chakala, Andheri (East), Mumbai — 400 093.
www.mcxindia.com

NOTICE

NOTICE is hereby given that following Members of Multi Commodity Exchange of India Ltd.
(Exchange) have requested for surrender of their Membership of the Exchange:

Sr. Member Timeline for Receiving
No. Name of the Member(s) ID SEBI Reg. No. Claims/ Complaints
1.| Shri Sumati Industries Private Limited 16380 | INZ000074834
2.| Indus Portfolio Private Limited 21845 | INZ000170031

Business Rules of the Exchange.

grievance@mcxindia.com.

that capacity.

Place: Mumbai
Date: March 26, 2024

Any client(s)/constituent(s) of the above referred Members, having any claim/dispute/complaint
against these Members, arising out of the transactions executed on MCX platform, may lodge their
claim within the timelines as provided in the above table, failing which, it shall be deemed that no
claim exist against the above referred Members or such claim, if any, shall be deemed to have been
waived. The complaints so lodged will be dealt with in accordance with the Bye-Laws, Rules and

The Client(s)/Constituent(s) may submit their claim on the online portal of the Exchange
(https://igrs.mcxindia.com) or provide “Client Complaint Form” (available at www.mcxindia.com) in
hard copy to Investor Services Department, Multi Commodity Exchange of India Ltd., Exchange
Square, CTS No. 255, Suren Road, Chakala, Andheri (East), Mumbai — 400 093 or email it at

Upon surrender of Membership, the Authorised Person(s) (APs), if any, registered through these
Members shall also cease to exist and therefore, such APs are not authorized henceforth to deal in

For Multi Commodity Exchange of India Ltd.

Sd/-

Authorised Signatory - Membership Department

@ PNL Housing

Finance Limited
Ghar Ki Baat
Regd. Office : 9th Floor, Antriksh Bhawan, 22, K.G. Marg, New Delhi-110001
Tel. No.: +91 011-23736857, E-mail: investor.services@pnbhousing.com
CIN: L65922DL1988PLC033856, Website:www.pnbhousing.com

NOTICE OF POSTAL BALLOT

Notice is hereby given to the Members of PNB Housing Finance Limited
(the “Company”), pursuant to the provisions of Section 108 and 110 and
other applicable provisions of the Companies Act, 2013 (the “Act”) read
with the Rule 20 and 22 of the Companies (Management and
Administration) Rules, 2014 (“Management Rules”), Regulation 44 of
Securities and Exchange Board of India (“SEBI”) (Listing Obligations
and Disclosure Requirements) Regulations, 2015, (“SEBI Listing
Regulations”) and other applicable laws and regulations for the time
being in force, and as amended, read with the guidelines prescribed by
MCA inter alia for conducting Postal Ballot through e-Voting vide
General Circulars No.14/2020 dated April 8, 2020, No.17/2020 dated
April 13, 2020, No.22/2020 dated June 15, 2020, No. 33/2020 dated
September 28, 2020, No. 39/2020 dated December 31, 2020,
No.10/2021 dated June 23, 2021, No. 20/2021 dated December 08,
2021, No. 3/2022 dated May 05, 2022, No.11/2022 dated December 28,
2022 and No0.09/2023 dated September 25, 2023 (collectively the
“MCA Circulars”), Secretarial Standards on General Meetings (SS-2)
issued by the Institute of Company Secretaries of India (ICSI) and
notified by MCA, and related SEBI circulars and other applicable
provisions, if any, including any statutory modification(s) or re-
enactment(s) thereof, for the time being in force and as amended from
time to time,that approval of Members of the Company is sought for the
following agenda item, by means of Postal Ballot by voting through
electronic means (“remote e-Voting”) only.

Sl. No. Agenda ltem and Special Resolution
1. | Re-appointment of Ms. Gita Nayyar (DIN:07128438) as an Independent Director

In compliance with the MCA Circulars, the Company has completed the
dispatch of Postal Ballot Notice alongwith the explanatory statement
and e-voting instructions on Wednesday, March 27, 2024, through
electronic mode (e-mails), to those Members whose e-mail addresses
appeared in the Register of Members/List of Beneficial Owners as
maintained by the Company/depository participant(s) as at the close of
business hours on Friday, March 22, 2024 (“Cut-off Date”) and
the e-mail addresses registered with the Company/Depositories.
The Postal Ballot Notice is available on the Company's website,
www.pnbhousing.com, websites of the Stock Exchanges i.e., BSE
and NSE at www.bseindia.com and www.nseindia.com
respectively and on the website of NSDL at www.evoting.nsdl.com.
The Members whose names appeared in the Register of Members or in
the List of Beneficial Owners maintained by the depositories as on the
Cutoff date are entitled to vote on the Resolutions set forth in the Postal
Ballot Notice by availing remote e-voting facility. A person who is not a
Member as on the Cut-off date shall treat this notice for information
purposes only.

The Company has engaged the services of National Securities
Depository Limited (“NSDL”) for the purpose of providing e-voting
facility to all its Members, to enable them to cast their votes
electronically on the Special Resolution set forth in the Notice.

The e-voting facility will be available during the following period:

Commencement of Remote E-Voting Period | 9:00 A.M. (IST) on Thursday, March 28, 2024
End of Remote E-Voting Period 5:00 PM. (IST) on Friday, April 26, 2024

The remote e-voting facility shall be disabled by NSDL after 05:00 PM
(IST) on Friday, April 26, 2024.
The detailed procedure and instruction(s) for remote e-voting
including the manner in which the Members can register their e-mail
address and/or can cast their vote, are specified in the Notice.
The Board of Directors of the Company has appointed
Dr. S. Chandrasekaran (Membership No. FCS 1644, CP. No. 715)
failing him Mr. Rupesh Agarwal (Membership No. ACS 16302, CP. No.
5673), failing him Mr. Shashikant Tiwari (Membership No. FCS 11919,
CP.No.13050), Partners of M/s Chandrasekaran Associates, Company
Secretaries, New Delhi, as the “Scrutinizer” for conducting the
electronic voting process in a fair and transparent manner.
The results of the Postal Ballot will be announced after submission of
Report by the Scrutinizer and will be communicated to BSE Limited
and National Stock Exchange of India Limited where the equity shares
of the Company are listed, on or before Monday, April 29, 2024
and also will be displayed on the website of the Company
i.e.,www.pnbhousing.com and NSDL www.evoting.nsdl.com
In case of any queries/grievances pertaining to e-voting, you may refer
the Frequently Asked Questions (FAQs) for Shareholders and e-voting
user manual for Shareholders available at the ‘Download’ section of
www.evoting.nsdl.com or call on 022-48867000 and 022-24997000
or send a request to Ms. Pallavi Mhatre, Senior Manager,
NSDL, at evoting@nsdl.com. You may also write to
investor.services@pnbhousing.com.
For PNB Housing Finance Limited
Sd/-
Veena G Kamath
Company Secretary

Date : March 27, 2024
Place : New Delhi
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PUBLIC NOTICE
Xpro India  Limited , Folio No. 0016764 for
585 Equity shares Rs10/- , respectively
standing in the name of Kaushik S Shah and
Devang Mahendra Shah as / have been lost
and the undersigned has / have applied to the
Company for the issue of duplicate of the
said share certificate(s). Any person having
any objection to Xpro India Ltd. issuing
duplicate of the said share certificates should
lodge such objection with the Company at its
Registered Office at Barjora-Mejia Road, P O
Ghutgoria, Tehsil, Barjora, Bankura, Barjora,
West Bengal, 722202 with in one month from
this date. Otherwise the Company will proceed
to issue the duplicate Share Certificates

Date: 28-03-2024

Kaushik S Shah

PUBLIC NOTICE

LOSS/MISPLACE OF SHARE CERTIFICATE
| Vishal I. Desai,owner of Shop No.15,
Kashmir Kunj CHSL having address
at Plot No.149/156,Garodia Nagar,
Ghatkopar-East, Mumbai- 400077
have lost/misplaced my Share Certificate
No.31 for 05 fully paid up share of
Rs. 50/- each bearing distinctive
numbers from 151 to 155
(both inclusive) respectively.

If any person has claim in, upon or
against the aforesaid lost Share
Certificate of Office No.15 respectively by
way of sale, mortgage, charge, lease, or
license or claiming any right or interest
for any reason or purpose of any nature,
the same may be submitted in writing
along with requisite proof within
15 (Fifteen) days from the date of the
publication of this public notice to
Vishal I. Desai, failing which the right of
third parties or members of the Public
will not be entertained by myself and the
society and considered as if there is no
claim of any person of any nature against
the said Share Certificate.

Sd/-

Vishal I. Desai

Place: Mumbai Dated : 28/3/2024
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PUBLIC NOTICE
Notice is hereby given to all to whom it may
concern that my client Mrs Hetal Gaurishankar
Yadav residing at Flat No. 615, 6th Floor, Bldg
No - R-5, Swapnapurti Chs Ltd, MMRDA
colony, Poonam Nagar, Andheri (E), Mumbai-
400093 hereinafter referred as the “said Flat”.
She is holding all legal documents &
possession of the said flat since last many
years. She is regularly paying Maintenance,
Property tax and Electricity Bill of the said Flat,
after settling the claims/right of Mr Thakurdin
Kedarnath Gupta being erstwhile owner of the
said flat. Mrs Hetal Gaurishankar Yadav
registered Sale Deed on basis of Power of
attorney which was taken from original allotee
Mr Thakurdin Kedarnath Gupta on 17/03/2023
before sub - registrar of assurances, Andheri-
2, having Document No. BDR-4-2796-2023
And now she is desirous of transferring the
ownership Title, rights, interest and shares of
said Flat in her name.

In the event of any other person or persons or
association of persons or other entity Or
Concern authority having and/or claiming any
right, title interest and/or claim in, to or over the
said property by way of Tenancy, Sale,
Exchange, Gift, Mortgage, Charge, Trust,
Inheritance, Possession, Lease, Lien, or
otherwise or on the basis of being in the
possession of the aforesaid original
documents, notice of such claim stating
therein the nature of claim along with other
particular sufficient to identify the same
including documentary evidence in support of
the same must be lodged in my office at Shop
No. G-12, A- Wing, Building No. 1,
Shankarwadi SRA Chs Ltd, Shankarwadi,
Jogeshwari (East), Mumbai No 400060 within
period of 15 days from the first publication of
notice. In the event of our receiving no such
notice within the aforesaid period or in the
event of any such notice not being
accompanied by any documentary evidence
in support thereof, is shall be presumed that
my client, Mrs Hetal Gaurishankar Yadav is
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PUBLIC NOTICE

My client Mr. Narendra Sharma is the Owner
of Flat No. E-404, 4th Floor, IVY Building,
Mahindra Splendor CHSL, L.B.S. Marg,
Bhandup West, Mumbai - 400078.,
admeasuring about 1641 Sq. Ft (Built-Up
Area) Bearing Share Certificate No. S-398 &
Distinctive Numbers From 3971 to 3980
(Both Numbers Inclusive).

Further Mr. Narendra Sharma & Late Smt.
Kalpana Sharma were the Joint Owners of
the above-said premises & Smt. Kalpana
Sharma had been expired on 01-06-2021.
Any person/s having any claim against or to
the above mentioned premises or any part
thereof, by way of sale, exchange, mortgage,
charge, gift, trust, maintenance, possession,
tenancy, Inheritance, lease leave and license,
lien or otherwise howsoever are hereby
requested to make the same known in writing
along with the supporting documents to the
undersigned at the below mentioned address
within a period of 14 (fourteen) days from the
date of publication of this notice, failing which
it shall be constructed as having been
nonexistent | waived/ abandoned. sdl

Date: 28/03/2024 SAURABH SINGH
Adv. High Court

SINGH ENTERPRISES

Opp. Arihant Bank, LBS Marg,

Bhandup (W), Mumbai - 400 078.

NOTICE IcICI BANK LTD

Registered Office: ICICI BANK TOWER,NEAR CHAKLI CIRCLE,
OLD PADRA ROAD,VADODRA,GUJRAT-390007.

Notice is hereby given that the following share certificate(s) issued by the Company are
stated to have been lost or misplaced and the registered share holder(s) thereof have applied
for issue of duplicate share certificate(s)Notice is hereby given that the company will proceed
to issue duplicate share certificate(s) to the below mentioned person(s) unless a valid
objection is received by the company within 15 days from the date of publication of this!
notice. No claims will be entertained by the company with respect to the original share!
certificate(s) subsequent to the issue of duplicates thereof.

N No. of :
|Folio No.|Name of Shareholder Shares ﬁgg
1110083 |VIJAY SANMUKHDAS ISRANI | 1500 [1756751| 6412652159-6412653658
1110083 |VIJAY SANMUKHDAS ISRANI | 15000 | 109950 | 33521191-33536190
Any person who has/have a claim in respect of the said certificate(s) should lodge
his/her/their claim with all supporting documents with the company at its registered
office. If no valid and legitimate claim is received within 15 days from the date of]
publication of this notice, the company will proceed to issue Letter of Confirmation in lieu
of duplicate share certificate(s) to the person listed above and no further claim would be|

entertained from any other person(s).
Place: Mumbai
Date: 28/03/2024

Distincive Nos.

Name of Applicant :
VIJAY SANMUKHDAS ISRANI

PUBLIC NOTICE

Philips India Limited - Loss of Share Certificate

NOTICE is hereby given that the following Share Certificate for Duplicate shares of Philips India
Limited having registered office at 3rd Floor, Tower A, DLF IT Park, 08 Block AF Major Arterial Road,
New Town (Rajarhat), Kolkata WB IN 700156 have been lost; misplaced; stolen and / or are untraceable:

Member's Regd.folio[Share Certificate no(s.)| No. of shares Distinctive Nos. From To
1307273 25054 144 1859391-1859400
41858 2332149-2332154
57527 2728115-2728120
73280 3845657-3845667
81908 7809963-7810003
128080 14026016-14026031
167680 18668714-18668738
8017384 1636576-1636604
Application has been made by us, the registered Shareholder(s) of the company, for

issue of duplicate share certificate(s) in replacement of the above share certificate.
Any person having any objection to the issue of the duplicate share certificate(s) in
lieu of the above mentioned original share certificate is requested to lodge with the
company at the above address or to its registrars M/s KFIN TECHNOLOGIES LIMITED,
Selenium Tower B, Plot 31-32, Gachibowli, Financial District,Nanakramguda,
Hyderabad — 500 032 their objection thereto in writing 15 days from the date of this
publication.

Date:28.03.2024

Name of Sole/First named shareholder(s)- Mr. Udaykumar Sampatlal Mehta
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PUBLIC NOTICE
Notice is hereby given that the CertificateSs) for the under mentioned Equity Shares of
Hindustan Unilever Limited have been lost / misplaced. Without transfer deed. Due notice
thereof has been given to HINDUSTAN UNILEVER LIMITED and I/ We have applied for
the issue of Duplicate Share Certificates.
Name of the Folio No. |Certificate No. Of
Shareholder No Shares
Phani Busan Das Bhowmik|HLL1600782| 5080105 | 70720831 - 70725030 4200 F.V. RS.1/-
Any person who has a claim in respect of the said Shares should lodge such claim along
with document proof with HINDUSTAN UNILEVER LIMITED at its Registered Office
Unilever House, B D Sawant Marg, Chakala, Andheri (E) Mumbai Maharashtra- 400099,
within 15 days from this date else HINDUSTAN UNILEVER LIMITED will proceed to
issue duplicate certificate(s).
Place: Delhi
Date: 28-03-2024

Distinctive No

Name of the Shareholder/Claimant
Raju Phani Das

NOTICE OF LOSS OF SHARES OF
HDFC BANK LIMITED
Regd Off : (HDFC Bank House, Senapati Bapat Marg, Lower Parel, Mumbai, Maharashtra 400013)

NOTICE is hereby given that the certificate[s] for the undermentioned securities of the
Company has/have been lost/mislaid and the holder(s) of the said securities/ applicant[s]
has/have applied to the Company to release the new certificate. The Company has
informed the holders / applicates that the said shares have been transferred to IEPF as
per IEPF Rules.

Any person who has a claim in respect of the said securities should lodge such claim with
the company at its Registered Office within 15 days from this date, else the Company
will proceed to release the new certificate to the holders / applicants, without further
intimation

Name of 1st | Name ofthe | Folio No. | No of shares | Certificate| Distinctive
holder 2nd holder (Re.10/- F.V) |No(s) Number (s)
Sanjay Kansal | Neelam Rani | 0245393 |100 shares & | 475583 | 166256201-
Kansal Face Value-10/-] 166256300

Place : Bulandshahr (U.P)
Date : 28-03-2024

Name of Applicant :
Sanjay Kansal & Neelam Rani Kansal
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NOTICE OF POSTAL BALLOT

Members are hereby informed that pursuant to the provisions of section 108 and 110
and other applicable provisions of the Companies Act, 2013 read with the Companies
(Management and Administration) Rules, 2014 (cumulatively “Act”), SEBI (Listing
Obligations and Disclosure Requirements) 2015 (Listing Regulation”), Secretarial
Standards-2 issued by the Institute of Companies Secretaries of India and other
applicable laws and regulations, if any, including any statutory modification(s) or
re-enactment thereof for the time being in force, Advance Lifestyles Limited

(the Company) is seeking approval from the Members via passing of Resolution as set
out in the Postal Ballot Notice dated March 26, 2024 (Postal Ballot Notice”) by way of
electronic voting (e-voting/remote e-voting”) only.

In terms of the relevant provisions of the Act and in accordance with the guidelines issued
by the Ministry of Corporate Affairs, inter-alia, for conducting Postal Ballot through e-voting
vide General Circular Nos. 14/2020 dated April 8, 2020, 17/2020 dated April 13, 2020,
20/2020 dated May 5, 2020, 22/2020 dated June15, 2020, 33/2020 dated

September 28, 2020, 39/2020 dated December 31, 2020, 10/2021 dated June 23, 2021,
20/2021 dated December 8, 2021, 3/2022 dated May 5, 2022, 11/2022 dated
December 28, 2022 and 09/2023 dated September 25, 2023, issued by the Ministry of
Corporate Affairs, Government of India (“the MCA Circulars”), the process of sending the
Postal Ballot Notice along with the instructions regarding remote e-voting is sent through
email to all those Members, whose email address is registered with the Company or with
the Depositories / Depository Participant’s or M/s Bigshare Services Private Limited,
Register and Share Transfer Agents of the Company (‘RTA) and whose names appear in
the Register of Members/list of Beneficial Owners as on Friday, March 22, 2024
(“Cut-off Date”), has been completed on March 26, 2024. A person who is not a
member on the cut-off date should accordingly treat the Postal Ballot Notice for
information purposes only.

In compliance with the requirements of the MCA Circulars, physical copy of the Postal
Ballot Notice along with Postal Ballot Forms and pre-paid business envelope will not be
sent to the shareholders for this Postal Ballot and shareholders are required to
communicate the assent and dissent through the e-voting system only.

All the Members are hereby informed that:

1. The e-voting period shall commence on Friday, March 29, 2024 (9:00 a.m. IST) and
ends on Saturday, April 27, 2024 (5:00 p.m. IST) for all the shareholders holding shares
in physical form or demat form. The e-voting module shall be disabled by RTA for voting
thereafter. Remote e-voting shall not be allowed beyond the said time and date.

A person whose name is recorded in the register of members or in the register of
Beneficial Owners maintained by the depositories as on the cut-off date shall be
entitled to avail the facility of remote e-voting

The Company has appointed MSDS & Associates, Practicing Company Secretaries,
as the Scrutinizer, to conduct the Postal Ballot through remote e-voting process in a
fair and transparent manner. Ms. Meghna Shah (Membership No.F9425), Partner and
failing her, Ms. Dipali Shah (Membership No. A25422), Partner, will represent

MSDS & Associates..

The result of the Postal Ballot e-voting will be declared on or before Monday, April 29,
2024 (5:00 p.m.) at the Registered Office of the Company by the Chairman or any
other person, authorized by him on that behalf. The result along with then Scrutinizer's
Report shall be placed on the website of the Company i.e. www.advance.net.in and
on the website of RTA at https://ivote.bigshareonline.com and communicated to the
Stock Exchange where the Company’s shares are listed.

If you have not registered your email address with the Company/Depository, you may
please follow the below instructions:

i. Demat shareholders - Please update your email id & mobile no with your respective
Depository Participant (DP) For further details, kindly refer to the notice of the Postal
Ballot. The notice is also available on the Company website www.advance.net.in

If you have any queries or issues regarding e-voting or grievances connected with the
facility for e-voting same may be addressed to ivote@bigshareonline.com or call us
at: 1800 22 54 22.
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For Advance Lifestyles Limited.
Date: March 28, 2024

Place: Mumbai Chairperson, Jyoti L Bambade DIN: 07895116
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